Before the National Green Tribunal,

ol
Sl No..... Eastern Zone Bench Kolkata

Original Application No. 11 of 2024 /EZ
in Re: Pollution Level is increasing in the
City due to dumping of garbage in Dardha
River of Jehanabad, Bihar

...Applicant(s) I
Versus

Principal Secretary, Department  pf
Environment, Government of Bihar & Ors

... Respondent(s)

INDEX
[§L Page No.
m‘ |
1. Counter Affidavit on behalf of)1-3 i
Respondent No.5. |

Annexure A | Photo copy of letter No.- 186 dated g ;o
14.08.2024

Apnexure-B |A Photo copy of proceeding of the| )3 ;0

approval of SLTC. | .
Lokl s,

Sn-M-VuQm Mrinn

Stgfony

15 AUB s




Before The National Green Tribunal,

rn Zone Bench Kolkata

24/EZ

Ay In Re: Pollution Level is increasing in the
City due to dumping of garbage in Dardha
River of Jehanabad, Bihar

...Applicant(s)
Versus

Principal Secretary, Department  pf

Environment, Government of Bihar & Ors

... Respondent(s)

Counter Affidavit on behalf of Respondent No.5

1, Anand Kishor, son of Late Kapil Deo Narain, aged about 53 years, by

House No.-B3/56, Bailey Road Patna-

cupation - Service, resident of-

023, and working for gain at Vikash Bhavan, Baily Road, Patna — 800 015
presently halting at Advocate Chamber being at Hastings Chamber, 7C,

hankar Roy Road, 27 Floor, Room No. 6, Kolkata — 700 001 do hereby

affirm and state as follows:-

presently posted as Principal Secretary, Urban Development
Department, Government of Bihar and as such I am well

ainted with the facts and circumstances of the case.
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2, That, instant personal affidavie s being Nled by Principal Secretary,
MMWM and  Housing  Department, Oovi, of Bihar
(Rewpondent No.8) In compliance with and In the light of the ordars
dated 21.08,2024, 10,08,2024 and 20.07,2024 passed by this Hor bis
Tribunal in the Original Applieation No, 11 /2024 /12,

3, At the outset, | respectfully tender my unconditional spology for peot
filing of the affidavit on behall of the respondent no, 5 within the
stipulated perfod. The same has happened due (o inadvertence as there
Wwas some mis-communication between the departments,

4. The solemn order dated 23.07,2024 passed by this Hon'ble Tribunal

was neither presented to the deponent nor informed about this order
by the concerned officers of the department,

S. That the Hon'ble NOT had scheduled the hearing for this

13.08.2024, but the officers concerned also fafled to inform the
2

deponent about this date, Even when the notice for the hearing along

case on

with the link was sent on 13.08.2024 they did not provide

any
information to the deponent regarding hearing,

nor did they take any

is an extremely serious issue and indicates
their negligence, arbitrariness and inactivity,

action in this regard, This

That for the aforementioned extremely serious negligence, arbitrariness

and dereliction of duty in connection with order passed and hearing by
the Hon'ble National Green Tribunal, necessary action has been taken
against the erring officers concerned and they are directed to submiy a

biled explanation within three (03) days as 1o why disciplinary action



icti { duty, and
taken for this negligence, dereliction ©O
be

should not ir salary has also suspended with

186 dated 14.08.2024.

Photo copy of letter No.- 186 dated

14,08.2024 is annexed herewith as
Annexure-A to this counter affidavit.
7. The answering respondent no. 5 has been advised to file an
Interlocutory Application brining on record the detailed explanation and
supporting documents and seeking necessary prayers and accordingly
the same has been done.
8. That with reference to the compliance of the orders passed by this
Hon’ble Tribunal, the answering respondent respectfully submits that
the orders have been complied and also in compliance of the order the

necessary personal affidavit is being filed by the deponent before this

Hon'ble Tribunal on 15% August, 2024 and the deponent is zlso
personally present before this Hon’ble Tribunal.

9. That, the present Original Application has been taken-up suo-motu in

view of the news published on 26.11.2023 in "Hindustan Newspaper”

reporting about increasing pollution level in Jehanabad city, Bihar due

dumping of garbage in Dardha river,

That, this Hon'ble Tribunal initially impleaded four authorities as

espondents and issued notice to them.



|

.

i : nd District
Senior Qeientist, Bihar gtate Pollution Control Board a

gentative as members.

Magistrate, Jehanabad or his repre
| t to and in compliance with the above order dated

12. That, pursuan

rate, Jehanabad (Respondent No.3)filed

it on behalf of the Chief

11.01.2024, the District Magist
a Joint Committee Report and one affidav

Executive Officer, Nagar Parishad, Jehanabad (Respondent No.4) has

also been filed as is manifest from the order dated 21.03.2024 passed

in the present case.

13. That, in the above order dated 21.03.2024, in para-5 it is
mentioned that in para-4 (C) of the affidavit of the District Magistrate,
Jehanabad, it is stated that there is no Sewage Treatment Plant (STP)
in the city of Jehanabad and two STPs have been sanctioned for the
Jehanabad city with a capacity of 17 MLD and 7 MLD under the AMRUT

2.0 Project and the land has also been identified having area of 12,000

m? near Kako Bridge. Algana More (GPS Location-25° 13" 17.60" N
28.02"E) respectively which will be supported with 161 Kilometers of
Sewage Network System.
14. That, in para-6 of the above order dated 21.03.2024, it has
further been recorded that in the affidavit, it is further stated that
Detail Project Reports (DPRs) of same have been prepared and technical

‘  approval has been provided by the Chief General Manager, Bihar Urban

e Principal Secretary, Urban Development and Housing Department

ent of Bihar, for administrative approval.
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18, That, in view of the above situation this Horw'ble Tribunsl has

arrayed the Principal Bocretary, Urban Development and Housing
i : m'o Govt, of Bihar as Respondent No.B and further directing
e i to file his aMdavit with regards to the various projects underiaken
as per the affidavit of District Magistrate, Jehanabad and state the
timelines given for completion of the same including administrative

sanction of DPR,

16. That in compliance to the order of NOT, the Btate Level Technical
Committee (SLTC) under the chairmanship of Principal Secretary,
Urban Development & Housing Department Govt, of Bihar has already
approved and recommended for sanction of the DPR of Jehanabad STP

at the cost of Rs. 344,93 Crore under Agenda No.-3 of the proceeding,

A photocopy of the proceeding of the
approval of SLTC is annexed hereto

and marked as Annexure- B to this
counter Affidavit,

That it is submitted that after approval of the SLTC, it is being
sent to competent authority in the State Government (i.e. LOK VITT
SAMITI/Cabinet) for administrative approval of this project at the cost
of Rs, 344,93 Crore,

18, That it is expected that the decision of the competent authority

shall be taken within 8 weeks and |t will be comm
Hon
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nt respectfully states that 1 hold the

ribunal and am f
Hon'ble Tribunal, 1

gwering responde
ully committed to

19. The an

deepest respect for this Hon’ble T

by this

or direction jgsued
with the directives of the

| wish to reserve my right to

Hon’ble Court deem

more,
it

submit additional affidavits, should the

ation

is required to address any concerns

necessary or if further clarific

arising from the present affidavit.

That in view of abov

e facts and circumstances appropriate order

20.

may kindly be passed.
ents made In paragraph number 1 to 2 are i€

ts made in paragraph nos. 4

rived from record and rest thereof are my humble

21. That the statem
to 18

to my knowledge and the statemen

are information de

Deponent
Identified by me
Advocate WB/535/A/1998
NAREND RASAD GUPTA
RY
NT OF INDIA

REGN. O.-13823/2018

)
e



VERIF‘ICATION
~do hereby verify that the contents of the

nent herein above,
ledge and belief,

: = the depo
il 'wcf,::j_-j;_f.il_mdlwit are true and correct to the pest of my know
45;;1@@@ of it is fals€ and nothing material has been concealed therefrom.
,# ~ Verified at Kolkata on this 15t day of August, 2024
Lk ; Na no' "::'LL:!_/—'
| Mmuﬁed by Deponent

- v -

45 AUG 2024
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Translated Typed Copy

Letter No.- 188/60 S.No.V. and AV.
Vihar Government Urban Development and Housing Department

Urban Development and Housing Department.

To,
Shri Sunil Kumar Yadav, IAS Additional Secretary,
Urban Development and Housing Department.

Shri Umakant Pandey,
Urban Development and Housing Department.

Regarding serious negligence, arbitrariness and inaction in connection with the order
passed and hearing by the Honorable NGT (Eastern Zone, Kolkata).

Sir,

in relation to the above subject, it is said that in NGT case number OA No.-11/2024, an

order was passed by the learned advocate on 23.07.2024 by the Honorable NGT, in which
Development and Housing Department has to file a

the Principal Secretary, Urban
counter affidavit within two weeks. Instructions were given to file the letter (Affidavit). It
fore, direct the Principal

ﬂdﬂo written in paragraph 5 of the same order that "We, there
2 his affidavit within two

_ Urban Development and Housing Department to file
| (in Virtual Mode) with his

b weeks failing which he will appear before the Tribuna

2. But it is a matter of utmost

regret that this order passed by the Honorable NGT on
neither presented by you before the Principal Secretary nor did you ever
Secretary about this order. Gaya, which is a very serious matter and is
ess, arbitrariness and indiscipline.

v this, the date of hearing of this case was fixed by the Honorable NGT on
ut you did not even inform the undersigned about this date. Even when the
as sent along with the link for the hearing to the Honorable NGT on
ation regarding the hearing was given by you to the Principal
n was taken in this regard, which is extremely disappointing. This

reflects your carelessness, arbitrariness and inaction.




"'IQ-'_

4, -
Therefore, it is directed that in the light of the above mentioned extremely serious
o submit your explanation within

?:rglégegce. arbitrariness and dereliction of duty, ensure t
e (03) days as to why disciplinary action should not be taken against you for this
gence, dereliction of duty and indiscipline. in the above light, your salary is
postponed with immediate effect.
Faithfully,
Sdl-
Principal Secretary

No. 186/5050 Urban Development and Housing Department. Patna, dated
(Estab\ishmem) for information and

m Copy to Senior Officer in Charge

Sd-
Principal Secretary, Urban Development and Ho

using Department.
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Translated and Typed Copy

oce of the meeting held on 26.07.2024 of the State Level Technical Committee
(SLTC) constituted under the chairmanship of Principal Secretary, Urban Development
and Mousing Department under the Centrally Sponsored Atal Renovation and Urban

Transformation Mission (AMRUT-2.0):-

Proceedings No.-1

Total estimated for 33 tube wells, 33 pump houses with chlorinator system, 10 ground
level service reservoirs, 11 water tank, 11 water tank campus, 79.20 km rising main and
168.50 km water distribution network for 11560 household water connections of the
proposed Biharsharif water supply scheme under Amrit 2.0 scheme. The proposal for
expenditure amounting to Rs 353.0023 crore was placed before the State Level Technical
Committee (SLTC). The representative of the Water Resources Department informed in
the meeting that it is proposed to supply water in Bihar Sharif through the Ganga Water
Lift Scheme and the tender for the said scheme has been published by the Water
Resources Department. In the light of the above, it has been decided that in the proposed
scheme for Bihar Sharif water supply, instead of water supply through ground water,
water supply will be done through Ganga water/surface water. Accordingly, after
necessary amendments in the DPR, it should be presented in the upcoming meeting of

SLTC.
Proceedings No.-2

Total estimated for 7 tube wells, 7 pump houses with chlorinator system, 1 ground level
i service reservoir, 4 water tank, 4 water tank campus, 17.26 km rising main and 232.28
i km water distribution network for 6621 household water connections of Yoghgaya water
supply scheme proposed under Amrit 2.0 scheme. The proposal for expenditure
amounting to Rs 208.7412 crore was placed before the State Level Technical Committee
(SLTC). The representative of the Water Resources Department informed in the meeting
that water supply is being done in Bodh Gaya through the Ganga Water Regeneration
Scheme. In the light of the above, it has been decided that in the proposed scheme for
~ Bodh Gaya water supply, instead of water supply through ground water, water supply will
~ be done through Ganga water/surface water, Accordingly, after necessary amendments
~inthe DPR, it should be presented in the upcoming meeting of SLTC.

" In the proposed Jehanabad Sewerage Network Scheme under Amrit 2.0 scheme, the
~ total estimated expenditure amounting to Rs 3449357 has been placed before the State
" Level Technical Committee (SLTC) for 122 km sewerage network, 3 intermediate
- pumping stations, 2.760 km rising main to connect 27 wards with the sewerage network.
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Under the Amrit 20 scheme, the total estimated expenditure amounting to Rs 4072 1 976
crore has been proposed for the total estimated expenditure of Re 402.1976 crore for 122
km sewerage network, 3 intermediate pumping stations, 1,958 km rising main to connect
30 wards 1o the sewerage network in the proposed Siwan Sewerage Network scheme
under the AMRUT 20 scheme. SLTC),

Proceedings No.-5

Under Amrrit 20 scheme, the scheme is proposed in Gendkhana Ground Park, Bhagalpur
Municipal Corporation. Under the scheme, a proposal for expenditure of Rs 4.1309 crore
for the total estimated expenditure of 320 meter boundary wall, guard room, pump house.
CCTV, toilets, jogging track and beautification for the rejuvenation of Gendkhana Ground
Park was placed before the State Level Technical Committee (SLTC). .

After review in the meeting, the State Level Technical Committee (SLTC) decided to
submit the proposal mentioned in Proceedings No. 1 and 2 in the next meeting of SLTC
after amendments and to obtain approval from the competent authority as per the amount
to be spent on Proceedings No. 3, 4 and 5, Was recommended.

The meeting concluded with a vote of thanks.

Rs:;esemaﬁve of the engineering department.

M of Water Resources Department.

g:;aemaﬁves of the Major Urban Development and Housing Department.

Representatives of the Finance Department.

~ Sd-
Managing Director, Budco.
~ SdI-
- State Mission Director,
~ Urban Development and Housing Department.
~ Sd/-

icipal Secretary, Urban Development and Housing Department. _
orandum No.-03/AMRUT-03-02/2023 5314 Dated-31/7/24 Copy: Appointed

Secretary 10 the Principal Secretary/Principal Secretary, Finance Depariment/Princip!

., Public Health Engineering Department/Principal Secretary, Energy
partment/Managing Director, BUDCO Sent for information.

' Officer-cum-Additional Director, Urban Development and Housing Department.




